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REGISTLR 

Registrar 

Heiró 	ri P.K.P&ihi, learned couneJ 

for tne alicant and 	hri -shok Mohanty, 

learned Senior Standing Counsel for the 

IR.csponcients. 

This apoiicaticn is filed against 

the order No.3/Ch.III dated 22.5.1996 

passed by the Superintendent of Post Offices, 

Keanjhar (Respondent No.3).The applicant 

workee as Sub-Post Master, Kiriburu Hill Top 

from June 1990 to June 1994.Thereafter 	 44 

d was transferred to Keonjhar Head Post 

Office and woJced there from June 1994 to 

July 1995. He was transferred to Jhumpura 

as Sub-Post Master siiume since 10.7.1995. 

ow he is again transferred to Rerauli Sub- 

ust Juice wioh transfer is imugned. 

istransfer 	er is dated 22.5.1996. The 

oplLcant has made a representati-n on 25.5.1'6 

a the kesoondent No.2, Post Master General, 

arnoalpur Region. He has mcnti,necL several 
..- ---.--.-.:-.-.-. 
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difficuthties in the epresentatin and requests 

for cancellation of his transfei order. Viithout 

exhausting departmental remedy, the applicant cannot 

maintain this application. 

I therefore, direct Respondent No.2, the 

Post Master General, Sarnbalpur Region, to consider 

the applicant's representation at nnexure-2 within 
U 

a.period of fur weeks from the date of receipt 

of copy of this order and dispose of the same after 

giving an opportunity of being heard to the applicant. 

Till the disposal of the representation, the transfer 

order at nnexure-1 stands stayed so far as the 

applicant is concerned. 

The application is disposed of. 
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